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O.A. Na.1161/87

Surendra 3harma EEEE SRR RN Applicant
Vs ,

unien ef Indda &
Others. TEL el gty Respendents,

Hen,Mr, Justice U.C.3rivestava, V.C.

Hen,Mc, K. Ubayya, A.M,
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(By Hen,fr,Justice U.Ce3rivastava,V.C,)

The applicant is in-charge of the military farm, ube
came an tramsfer fram Meerut te Bareilly in 1986, He was
ssked te take aver the charge ef the said sectiep in the f}
menth ef July, 1986, Accerding te him, as thers was
incemplste register; charge ceuld net be taken till
augbst, 1986, He has, thereafter been erderaed te take-
sver the charge en the basis 'F<inctign issue ardar;i
Accerdingly the charge wzs taken-asver en 2=-9-1986 and
the applicant prepared the register in questien and
handed-sver the same Le tere-clerk within ithe stipulated
time i.e. 318t January, 1987, "ccerding te him he
handed sver all the papers te the stere-clerk fer its
preper pesting in ledger in the menth ef February.
shri Kashmira Singh came en tranafer and jeined ths
military fdrm  as efficer=in-Charge in the menth af
February and while tsking ever the charge it uas
ebserved by him that the ledger etc, was nat cemplete
due te the negligence of Aterg-clerk, It uas erdered

that the charge will be taken-sver en the bazis ef the
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greund balance and accerdingly charge wa® handed-sver
on 27-2-=087., Shri Kashmirs 3ingh, the new OfFficer-in
charqge, erdered te prepare a new laedger Uinlntingjgihg
principles, accerding te the applicant, The list uas

net prepared and the Beard Preceedings were held in
which the applicant was net present. In the precesdings
surplus/deficiency were ebserved becauss. ef tLhe
nan-cempletiene f ledger and it was thereafter that

eng Shri Praem 3ingh has ceme en transfer a8 a neu
Ufficer and yitheut finalisetien ef the ledger balance
regarding 5urplus/ﬁaricimﬂcy, the nuu.aFFicer started
asking explanatien fuf the 9sme., The applicant gave
reply. In the mean-time, the werk ef cempletian ef

ledger en the basis ef daily balance-shest was geing en,
an ens éida{and an the ether side the Officer-in-charge
erdered the applicant te hand-sver the charge &f tha
steres witheut shewing any reasens, FThe applicant'a
repeated requests te cemplete all the ledgers an the

basis ef eld registers and ts sert eut surplus/deficiency
in the steck, hefere handing ever the charge were turned
dewn and he was threatened fer disciplinary preceedings.

Thesg are the srderg which have veen challenged by him,

2., 1t was a purely departmental administrative affair
and the applicant was beund te cemply with it, In cass
therg is any difficulty fer cemplience with the same he
ceuld have pesinted sut the same te the Of ficer cmncerned.

If any specific actien was taken against him, then enly

he sheuld have appreached the Tribunal. Merely because
of the threstening, this applicatien cannat be antertained.
Tha relief as Claimad by the applicant is net admissible.

Even etheryise, years have Telled in and it is net kneun

lfliz

- - - - - - -
L 3
ST W
4 e ——— o o g T T




-

as te what is the present pesitien and, Lherefera, it
appsars Lhat.thara is ne greund fer keeping thia
mptter alive as the reliel claimed are the reliefs
uhich cannel be granted., With the abeve ebserv-atisns
the applicatian stands dispesed ef. Ne erder as te
the cests,
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Mamber (A) Vice-Chairman,

Usted: 26th Nevenber, 1992, Allahabed.
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